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LOK SABHA

Tuesday, April 26, 1966/Vaisakha 6,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Minister of State in the Minis-

try of Law (Shri C. R, Pattabhi
Raman): (a) and (b). Centralised
arrangements exist in the Official

Language (Legislative) Commission in
regard to supervision of authorised
versions of the Central Acts in vari-
ous languages. The translation of
State Acts into the various langu-
-agen is the responsibility of the res-
pective States who have been advis-
ed to make use of the standard legal
terminology evolved by the Commis-
ston as far as possible. The O.L.(L)C
have been requested to prepare regio-
nal translations of as many Acts as
possible and for this purpose drafts-
men have been appointed in respect
of the various regional languages ex-
cept Assamese and Gujarati. For
these two languages also steps have
already been taken to make the ap-
pointments.

(c) No scheme for preparing autho-
rised versions of Indian Rules in
Indian languages has been made by
the Central Government.
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Shri C, R. Pattabhi Raman: With
regard to the State languages, for
example, an Act passed by the Mad-
ras Legislative Assembly, in Tamlil..



Oral Answers

12953

Shri M. L. Dwived:: The Central
Acts,

Shri C. R. Pattabhi Raman: The rte-
ference is clear. It is a long refer-
ence to the Commission, but this much
may be germane to the issue, namely,
“....to arrange for the translation of
the Central Acts, ordinances and
regulations promulgated by the Pre-
sident into the respective languages
of the States.” “To arrange for it”.
So, we are collaborating with the
States, Actually, we had in the mid-
dle of last year, a conference wher
all the States Ministers were here.
They were willing to take it up pro-
vided the Centre gives them money
for the purpose. It costs roughly
about Rs. 11 lakhs for about 10,000
pages of translation. That wag the
position. We have been considering
it. The real position is that at one
time three or four States wanted to
have their own translations, They
are quite willing to have it done but
they want our help here and some
subvention for this.

=t ®o w0 fyAf : wely Halt wERT
J aam fF aT @R & oY {9
q#z a1 sfufraw § I gwifo
X ¥ far Ol #1 AT@ §@
B wifqw ggraar st § | & srAar
@ g v otw w9 ¥ fag 0w
T fray sfgme  aaafo 2T @,
MNT T g ¥ frad &7 s
FET &, AR W Ty W AT T &,
T IFH qEIY { HATHY FY AN 7

Shri C. R. Pattabhi Raman: So far,
no money has been given. They are
only discussing it. They want some
financial help, some subvention, from
the Centra] Government for transla-
tion purposes. Actually, if the hon.
Member is interested, I may mention
some Acts which have been translat-
ed. In Bengali, they have already
translated the Contract Act and the
Specific Relief Act. In Malayalam, the
Contract Act, the Specific Relief Act
and the Hindu Minority and Guardian-
ship Act; in Marathi, the Transfer of
Property Act; in Oriya, the Transfer of
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Property Act and the Specific Relief
Act; in Tamil, the Transfer of Pro-
perty and the Indian Contract Acts;
in Telugu, the Transfer of Property
Act, the Indian Sale of Goods Act and
the Specific Relief Act. These have
been done. With regard to the termi-
nology, it is a long, time-consuming

process, and we do not want to hurry
this.

Shri P. C. Borooah: The hon. Min-
ister was just mow telling us that
except in two languages—Assamese
and Gujarati,—the Central Acts have
been translated into all other Indian
languages. May I know what stands
in the way of having these Central
Acts translated into Assamese? I
want to know whether the Official
Language Commission will have a
separate body for doing this work.
What is the arrangement for this?

Shri C. R. Pattabhi Raman: I said
that for these two languages also
arrangements have been made. There
was a little delay then. Even that
has been surmounted now.
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Shri C. R. Pattabhj Raman: If the
House wishes it, I can place on the

Table the translations so far el?ected
by the Official Languages Commmission.

Mr. Speaker: Is the Government
satisfled with the progress?
Shri C. R. Pattabhi Raman: I may

straightway give the list of authoriscd
Hindi versions which have been pub-
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lished in the Gazette of India—The
Indian Penal Code, the Evidence Act,
Transfer of Property Act, Contract
Act, Sale of Goods Act, Legal Tenders
(Inscribed Notes) Act, Goa, Daman
and Diu Judicial Commissioners (Dec-
laration as High Court) Act, The
Kerala State Legislature (Delegation
of Powers) Act and the Land Acqui-
sition Act, These 10 Acts have been
published. In addition, there are 34
Acts—I do not want to tire the House
by reading them—where the transla-
tion has been rendered into Hindi, but
they have so far not been finalised.
It is a very difficult task, because
vadi means plantiff But in Kerala,
so far as 1 know, anyayavadi is the
word for plaintiff, i.e., he who wants
to set aside anyaya. It is very diffi-
cult to get all the people agree—
res judicata adverse  possession,
limitation, etc., are other examples.

Shri S. C. Samanta: May I know
whether in the Hindi-speaking States
where all the enactments are at pre-
sent done in Hindi, the standarg ter-
minology that has been evolved is
used or they still use only those te.-
minologies which were used in the
Hindi Acts before?

Shri C. R. Pattabhi Raman: I must
confess it is not universally adopted
in the Hindi States even. We are
persuading them as far as possible to
use it. There is a glossary which has
already been placed on the Table.
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Shri C. R. Pattabhj Raman: With
great respect, I differ from the hon.
member. It was reconstituted because
the old commission become non est
by efflux of time. Now we have in-
creased it to 9 members. We .re
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evolving a procedure by which each
State would be able to associate itself
with us by sending a Law Secretary
or a legal remembrancer so far as the
particular language is concerned. Till
the other day we had part-time mem-
bers. We have done away with that.
We are going to have a new Chair-
man. Otherwise, the membership is
almost finalised.
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Dr. Ranen Sen: Just now the Min-
ister said that some Acts have been
translated intoc Hindi. May I know

who has borne the cost of this trans-
lation—the States or the Centre?

Shri C. R. Pattabhi Raman: Only
the Centre has borne the cost. The
hon. member is aware of the consti-
tutional provision.
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Shri C. R, Pattabhi Raman: I thought
I explained the difficulties inherent in
the translations. Even among Hindi

States not all of them have accepted
many words.
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Mr. Speaker: He says the Bills to
be introduced in this Parliament
must be both in English and Hindi.

Shri C. R. Pattabhi Raman: Hindi
versions are already coming today.

Shrimati Savitri Nigam: All the
excuses given by the Minister for the
slow progress of the translation work
seem to be very lame ones. I would
like to know what is the difficulty
before the Official Languages Com-
mission to adopt those words which
are already being used in the Hindi
regions, because they are enacting in
Hindi, in translating all the enact-
ments of the Centre into Hindi with-
in a short period of one or two years.
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Shrimati Savitrj Nigam: I am not
a Hindi fanatic like him.

Shri C, R. Pattabhi Raman: To take
the example of one State, Uttar Pra-
desh, there is the word Mukaddama
in some areas. There are also, as I
said, the words, Vadi and Prativadi.
Instead of forcing them accept onc
word, it is far petter to wait and sec
to it that a common nomenclature
comes about for all these words rather
than hurry this through and lose the
whole thing.

Exploitatioyy of Sea Fish from Eastern
and Western Coasts

+
*1335. Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
‘Shri Bhagwat Jha Agad:
Shri P. C. Borooah:

Will the Minister of Food, Agricul-
ture, C ity Dev t and
Cooperation be pleased to state:

(a) whether Government have esti-
mated as to what percentage of sea
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fish is exploited at present from
Eastern and Western Coasts of India;

(b) whether Government propase
to increase this percentage to meet
the pressing demand of fish in the
country; and

(c) if so, the steps being taken to
fulfil the object?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Memon): (a) The average
percentages of exploitation of sea fish
during the last ten years from the
East and West Coasts of India are 12.2
and 6.3 respectively of the estimated
potential.

(b) Yes, Sir.

(¢) In the Fourth Plan, efforts ore
being made to introduce 8,000 mecha-
nised fishing boats and 200 large fish-
ing vessels and to provide adequate
facilities for landing and berthing of
fishing boats and for handling of the
fish catches.
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Shri Govinda Menon: With a view
to increasing the fish catches it is
proposed to introduce 8,000 additional
mechanised boats and 200 larger traw-
lers for fishing during the Fourth
Plan. As to how many of them will
be introduced in the first year will
depend upon availability.
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